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is We had directed the learned counsel for the
respondents to verify whether the respondents have
complied with the directions bo make payments to
the applicant as directed in para 9 of the Judgement

but till today that verification is not filed before

UsSe.

2e Our directions in the Judgement did not
stipulate the time limi%}for compliance of the order.,
i e
The order should therefore/ggght to have been complied
within a reasonable time. As it is not quite clear,
whether the orcder has been complied or not, in the
interest of justice, while disposing of this Contempt
Application, we issue the directions to the Post Master
General, the second, respondent in the Contempt
Application as well as in the O.A., to comply with the
directions given in the judgement dated 3-5-1991 in
the O.A., within two months from the cate of receipt

of this order.

Contempt application is disposed of accordingly.
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(R.C. Bhatt) (N.V.Krishnan) |
Member (J) Vice Chairman. '
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